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N.V.Ragﬁava Reddy for the respondents,
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Engineer. For promeotion to the Asst.Engineer, they should

themselves in a departmental examination called "TES Groug

the date of g
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grade cf Asst.Enginecer. The avplicant Submitﬁ that some
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OA 195/92 etc., this Tribunal had held
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dance with para-206 of P & T Manual.
;(C.P. IN CA 178/92 and Batch was filed cn the file of th

which was disposed of on 5-1-1996. It was held in that g

When that was not-implemenfed,

is Bench

rder of CP

that "Petitioners in the CP have tc be given notional prémotibn from,‘

the date which(ﬁﬁ? respective junior as per the seniority

assumed charge as A.E.,and as on that date the pay of eacH
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Mbe fixed and thpreafter the pay of each of them on the dat

actually assum-d as AE has to be re-fixed and the arrears

paid basing <n the szme" Against that order a Civil Appq

e bn which

have to be

93 and batch was filed in the Apex Ceurt which was Jdisposgd of on

23=10-96 dismissing the S@Ps.
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4. When the Review Petition,is cnly under contemplation,

the

department has no other alternate except to grant the samg benefit

to the applicants in this C.A, as was granted in CP 18493

to 21?’93.

5. In view of the submission we allow this application gndé @ﬁrect

the respcndents to implement the crders as given in CP 18493 to

21#93 cn the file of this Bench,

6. The Original Application is ordered accordingly. No
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Time for compliance is 3 months from the date of receipt ¢f a copy

of this Judgement.
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